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CCP 349/93 in

OA 133(^>/93

K, P, Bi t.anma

v-3.

Dinecton of Eatatas

Pna-^iani: : .Shni V. K. Rao, counaai. for patitionan

Learnad counsel for the petitioner submits that

since the interim order has been complied with, there

is no need to pursue these proceed inps. This CCP- is

•accordj-nply dismisiised -as faecominvg unnecessary.
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